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TIle MiDIBter Of Iron aDd Steel 
(8IorI T, N. SInCh): Sir, I would like 
... make a submission in regard to 
<me point, and that i. about the pre-
C'edent in such matters. So tar .... the 
Public Account~ Committee is con-
eemed, I remember, there was an 
...,....ion when a case relating to tit<! 
n..rence Ministry Accounts was re-
ferred back to the Public Accounts 
Committee, I Was a member of the 
Public Accounta Committee and also 
Chairman, and we considered that 
matter again. So the precedent is 
tbere when such a matter has been 
nlerred back to the Public Account. 
Cummittee. 
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1Ir. Speaker: 1 do not lind any 
dllllrulty. There is nothlng unusual 
iD .. hat I have done (lnterrvptlon). 
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1Ir. Speaker: In the normal course, 
wilen the Minister sa)'l he had no _re. let the Public AccouM. Com_ 
mittee look into it. We are R<IdIng 
It on to the a.o:me Committee. We are 
~ (Ai) L8D--2. 

not doing anything unusual (Inter-
ruption) . 

Shrl Baap: Sir, I only wish to re-
mind you of the request that we made 
the other day. and which you were 
good eno",h to endorse. that. ~ 
from thls matter, the whole matlel' 
of the way in which thele Ucencea 
had been given should be taken UP 
seriously 'by all the ministries con-
cerned, and it should be enqUired 
Into very carefully. 

Mr. Speaker: That I have alreed)' 
said. 

Shri Y.~ Reddy: Sir, I rlae 
to a point of order .... 

Mr. S_ker: Order, order. There 
Is no point of order. I have already 
given my decision on that. 

lUI m. 
HE: NOMINATION OF CHAlR.MBN 

OF COMMITTEES 
8hrl Hem Banaa (GauhaU): Sir. 

may I draw your kind attention to 
today. Bulletin Part II of the Lolt 
Sabha Secretariat? Lut week, Sir. 
when some hon. Members of the 
Opposition. like Professor Rania, 
raised the issue in this House. that 
you should see that some Chairmen 
of some of the parliamentary com-
mittees are from Members of tbe 
Oppoeitlon-l am glad to tell you 
that Professor D. C. Sharma also sup_ 
ported that idea on that occulon-
you said that you will bear it In 
mind. But in this Bulletin I lind-I 
do not have anything allalnst Sho 
Morarlta, I have the h1llheot regard. 
for him, he ls an ahle and hard· 
worklnll man-you have been pleased 
to nominate him as, the Chairman ot 
the Public Accounts Committee. 1 
am drawing your attention, Sir .... 

Mr. Speaker: It might have been 
notllled In the Bulletin afterwards. 
hut the orders had been passed e"l-
lier. 

!lUI Hem &ana: Are we to under-
stand that In future yOU will be&!' 
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thia in mind that 80me Members of 
the Opposition 8hould be nominated 
as chairmen of some committees? 

Mr, Speaker: I have alraady said 
that. 

8hrI Rem Barua: In the same 
bulletin there are twq other nomlna-
110M to the Press CounciL ... 

Mr. sealler: I have told him that 
I had nominated him earlier. He 
.hould believe me. 

Slin Hem Baraa: That I believe, 
but In the same bulletin there are 
two nominations for the Pres. Coun_ 
cil and both are Membel'll of the Con-
ness Party. 

Shr! Shinkre (M-.rmagoal: Sir, 
you had only said that you would 
bear it in mind i·n future; whenever 
a chance would occur for nominating 
or appointing a Chairman of tlUs 
Committee, you will see to it that 
sometimes Members of the Oppositil,n 
also would be given a chance. In 
this context, having appointed Shrl 
Mprarka earlier than this statement 
of yours, Stiri Hem Barua's contt-n-
tion has no substance. 

11.4. lin. 

DELHI ADMINISTRATION 
BILL-Contd. 

Mr. Speak ... : The House win noW 
tallle up further consideration of the 
following motion moved by Shrl Jai 
Sukh Lal HatlU on the 14th May, 
1966. namely:-

"That the BlIi to provide for 
.he administration of the Union 
territory of Delhi and for mat-
ters connected therewith. as re_ 
ported by the' Joint Committee. 
be tnken ino con.c;ider!lt1on." 

Shri Madhu Limaye may contln~e 
hi. speech. TIme left is 50 minut ... 
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